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In The Central Administrative Tribunal

Jaipur Bench, Jaipur
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Date of Order Orders

1. 11 L”U” Mr.F.FP.Mathur - Proxy o¢f Mr.R.H.Mathur - Counsel
_ Qz Q\D for applicant.
\co \m\oﬂ“

] Mr.2.f.Hasan - Ccuneel for respondents.

@% @ S e The main relief claimed Ly the applicant in
Ly \aym' this 0.A was to seelk promcticon on the pest cf CTI
‘ cn the hkasis of zenicrity in the upgraded scheme.

(R The counsel fcr the respondents submite that the
applicant has already heen gpromoted wvide corder
£ dated 1%.2.2000 on the post of CTI scale Rs.€500-
- 10500(R.F) on regular kasis and pceted at Bandilkui.
o He further submits that in ancther .3 Nc.12./97

\u filed by the applicant, an interim reply to this

ywﬁf* effect has already been filed.
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In view ¢f the sukmiscsicns made hy the learned
ccunsel for the reapoandente, the ccunsel for the
applicant eceels tc¢ withdraw the 0.A with the
liberty to file a fresh O0.&, if ec advised.

In view of the akove, we dispcese ¢f the Q0.A as
withdrawn with the likerty te¢ file a fresh 0.3, if
sc advised.
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(N.P.Nawani) . (s.K.Agarwal)
Member (A). Menmber (J).

———— T mee o e




